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INTRODUCTION 

I, the h~ of the Committee on Papers laid on the Table 
of the House, having been authorised by the Committee to present 
the Report on their behalf, present this their Tenth Report. 

2. The Committee considered the clarifications sought in respect 
of (1) laying before Parliament the Annual and Audit Reports of In-
stitutions receiving grants from. the Planning Commission; (ii) 
laying on the Table of the House Annual Reports and Audit Reports 
of Cooperative Societies functioning under the Coal Mines Labom 
Welfare Fund Organisation; and (iii) laying on the Table of the 
House Annual Reports and Audit Reports of the Indian SOCiety of 
Intel"Ilational Law, New Delhi and came to certain conciusions in 
this regard. The Committee also examined the question of delay in 
laying the Notification issued by the Government of Assam under 
the Essential Services Maintenance (Assam) Act, 1980 and have 
made certain recommendations. 

3. The Committee considered and adopted this Report at their 
sitting held on 21 January, 1932. 

4. A statement giving summary of recommendationslobservations 
of the Committee is appended to the Report (Appendix-V) 

NEW DD.m; 

21 J 4ft'U4f'7I. I_ 
I MtlgM, 1903 (8) .. 

RAJENDRA KUMARI BAJPAl 

Chairman, 

Committee on Papers laid on the Table 



CIIAPTI'& I 

CLARlJ'ICATION REGARDING LAYING BEFORE PARLIA-
MDT THE ANNUAL AND AUDIT RBPORTS OF lNS'1'I1'OTIONS 
RECEIVING GRANTS FROM: TIlE PLANNING COMMISSION 

u. The planning Commission have IOUIht c ar tcat ~ on the 
queIUon Of requirement of laying on the Table ot the Boa. the 
Annual and Audit Reports  of certain boclieallnJtttuUODl to whom 
the Commission give grants. In this cormection, they have, in tbMr 
communication dated 17 April, 1980, atated as under: 

u  ...• As far as tbe Planning Commlllion is coneemed tM 
following at'e the bodiea/inaUtutiona to whom grant. are 
liven: 

(1) The Institute of Applied Manpower Research, New Delh1. 

(U) The InaUtute of Economic Growth, Delhi. 

(iii) The Administrative Staff College of India, Hyderabad. 

(iv) The Institute of Development Studi .. , UnfftNity of 
Mysare. 

(v) Grants to various lnatItutiona tor eonduetiDg ReIeucb 
Studies. . 

2. (i) T1w! IMitute of Applied MaRpoweT .ReHa.reh, New DeUai. 

The Annual Report and Accounts ot the InIUtute dI. Applied 
Manpo .... Reaeerch. New De1b1, tor the year It'18-.,. toaeu. wttb 
the Auditor. Report on it and Review by GoverDm8nt 011 tJ. W" 
tng of the Institute wu laid on the Table of Lok Sabha on JIaeh tt, 
1980. 

As regards the other InsUtutiona, the po.ttioD ia exp1.hwd 
below:-

(li) TM lnrtitute of Econom&c G1'OWth, DeW, (UniW7'lity uf 
Delhi). 

The programme of traininl was initiated 10 yean back with a 
view to augment the planning capabWu. of penoanel enppd In 
development planning. The In.stitute of Ec:oaom1c Growtb baa con-
ducted 5 courses for oftlcera at varioua levels in the States and Centre 
on the subject of 1nvestment P1.nntng and Project Evaluation', Tbe 
grant.tn-afd releMed for the year 1J'79.8O on th18 11 of the order of 
RI. ,. lakhs. . 
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(iii) The Administrative Sta.ff COlf.ege of India., Hyde:rabad. 

The training programme at the AdministratIve Staff College, 
H..Yderabad is on the subject of 'multi level/Regional ~ . 

'!'bts programme was taken up on an ad-hoc basis in 1976-77 initially 
for two years on the basis of a cost estimate of Rs. 2;85 lak:hs 
annually. But due to certain difficulties, the actual operation of the 
training programme was delayed and as such the provision of 
gnnt-in·aid iabeing made even after 2 yem-s.The perfonnance of 
the programme would be intensively reviewed before an allocation 
of timds is made in subsequent years. 

(iv) The Institute of Devefopment Studies (University of 
Mysore) 

Aa aahocgrant of Rs. 25;OOOI-has also been released during 
1&'79-80 to the institute of Development Studies (UnlvetStty of My-

~  to meet certain specified expenditure relating to the Corres-
pOnaence course on 'Micro-Level-Plannbig.' 

The three schemes mentioned at para 2(ii), (iii) and (tv) are 
.Plift.selIIemeB. 'nle cOncerned Iiistitute is required to furnish re-
lUlU' statement ~ &t!Count and utiUsation certificates after availing 
of the grant-in-aid. 

3(,,) ~ to Institute for cOnducting Research Studie, 

In addition to ~he above schemes, the Planning Commission also 
give 'grants to various institutions on purely ad hoc nature for con-
~i n  . research studies. Reports on such studies sponsored and 
~e  ·to the Institutions are received in the Commission along 
~ 'audited statements of accounts. On the basis of these statements 
u4lilisatioll certjiicates 'are issued. "by the Planning Commission to Pay 
& Aocounts Office (Planning Commission! AGCR). The total grant 
for conducting such studies for the year 1978-79 amounts to Rs. 10.31 
lllkhs and is distMb\!ted as per list enclosed (see Appendix1). 

The Planhlng Commission, has, however, no CQlltrol over the' 
faDctioning of the Institutions to whom grants are given nor .h8sany 
CODeem with their overall financial ~ti n. It will be observed from 
the e,riclosed. staterrumt that on an ~ et a e only an amount of about 
Rs. 5(),OOO-! would have been given to each Institute for specific 
researcn ~t ~ a i ne  to them by Plaruung Commission. In all 
¢aSes, astisual, utllisation certificates would be issued in each of 
~e caSes after obt:linlng Audited tateni~nt of account& for the 
amounts disbursed by the Planning Commission. 
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As will thus be seen that the grants ~ given for specific pur-
poses and it is not possible to get Annual Reports prepared 
for such work. Further this forms,a very minor part of 
the activities of Institutes to whom grants are given. In 
all the cases, however, the requirement of the audit (i.e., 
audited statements and utilisation certificates) is met. In 
view of the pesition explained in the fbregoing paragraphs, 
obtaiJWlg of Annual Reports fot all the four institutes 
mentioned at Nos. (il) to (v) in para I above, for being 
laid on the Table of the House is not required. This may 
kindly be confirmed." 

1.2. The Committee on Papers laid on the Table have, ill para-
graph 1.12 of their Second Report (Sixth Lok Sabha), recommended 
as under: 

"1.12. The Committee, therefore, recommend that all Statutory / 
Autonomous Organisations, Public Undertakings, Corpora. 
tions, Joint ventures, Societies etc., which are finanCed out 
of funds drawn from the ~ n i ate  Fund of lndia, after 
being voted kly the Parliament, in the form of shares, 
subsidies, grants-in-aid etc. either wholly or pal·tly should 
lay their Annual Reports/Audit Reports (both English and 
Hindi versions) before both Houses of Parliament irres-
pective of the fact whether the Statutes, Rules or Regula-
tioIll3 of such r ani ati~ provide therefor or not and 
whether they are ~ i tere  under the Companies Act, 1956 
or not." 

1.3. The CommiUee note that out· of all the inStitutions/bodies 
enumerated in their communication dated 17 April, 1980, the Plan-
..... Comnrissioo lay before Parliament the AmMIaI and Audit Re-
ports of only one Institution, namely, the Institute of Applied Man-
power Research, New Delhi. The Committee further note that the 
ADaual and Audit Reports of other institutions/bodies are not laid 
on the Table of the House because the Commission do not exercise 
any financial or administrative control over them inasmuch as the 
grants to those institutions/bodies are given to meet expenditure OD 
some speeific pUll'}JOS8 or some specific researcll study assigned to them 
by the Commission. The Committee also note that in respect of the 
grants given by the Commission, the requirement of Audit, i.e. issue 
of utilisation certificate and statement 01 audited accounts, is met. 

1.4. The Committee are satis8ed with the explanation of the 
planning CommiWo that a8 the CommlAioo had no &oaDeial or 
.dmiaistrative coDtroI over the instituti6Ds whom grants were riVeD 
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for specific research r~ the laying of Annual Reports and audited 
aecouaa. of die iDStitutiooa under refereaee may not be iDsisted 
upon. The Committee, however, desire that the PI8!!DiDI' CoIIIJDi&. 
slon should, in future, include in their own ADnual Reports a brief 
Chapter showing the quantum of funds provided to each of these 
institutions/bodies aloogwith the purpose for which the funds were 
sanctioned for the information of Membel'B of Parliament. 



CHAPTER D 

LAYING ON THE ·TABLE OF THE HOUSE ANNUAL REPORTS 
AND AUDIT REPORTs OF COOPERATIVE SOCIETIES FUNC-
TIONING UNDER THE COAL MrNES LABOUR WELFARE FUND 

ORGANISATION 

2.1. The Committee on Papers laid on the Table in paragraph 1.12 
of their Second Report (Sixth Lok Sabha) had recommenried: 

...... all Statutory/Autonomous Organisations, Pul:llic Under-
takings, Corporations, Joint Ventures, Societies etc., which 
are financed qut of funds drawn from the Consolidated 
Fund of India, after being voted by the Parliament, in the 
form of shares, subsidies, grants-in-aid, etc., either wholly 
or partly should lay their Annual Reports/Audit Reports 
(both English· and Hindi versions) before both Houses of 
Parliament irrespective of the fact wnether the Statutes, 
Rules or Regulations of such organisations provide there-
for or not and whether they are registered under the Com-
panies Act, 1956 or not." 

Again, in paragraph 2.5 of their Ninth Report (Sixth Lok Sabha), 
the Committee had recommended: 

" ........ the Annual Reports and Audit Reports of Coopera-
tive Societies registered under the Cooperative Societies 
Acts, which are financed out of funds drawn from the Con-
solidated Fund of India, should invariably be laid before 
both Houses of Parliament." . 

2.2. The Ministry of Energy (Department of Coal), while seeking 
clarification on the question of laying of. Annual and Audit Reports 
of various Central Consumers Cooperative Stores and Credit Societies 
functiOning under the Coal Mines Labour Welfare Fund Organisation 
stated: "Under 'the Coal Mines Labour Welfare Fund Organisation, 
there are various Central Consumers Cooperative Stores and credit 
societies which are financed from the Coal Mines Labour Welfare 
Fund by way of share Capital, loan for Stock-piling of essential 
goods, clean cash credit, etc. 

The Coal Mines .Labour Welfare Fund has been constituted with 
income from cess on the despatches of coal and coke under the Coal 
Mines Labour Welfare Fund Act, 1947, (XXXII of 1947) with 
the aim of promoting welfare of Labour employed in the coal mining 

5 
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industry including housing and provision of dispensary services.· The 
Cooperative movement is one of the welfare schemes of the Coal 
Mines Welfare Organisation which is financed by way of grant of 
loan, share capital, clean credit loan etc. frOm the Coal Mines Labour 
Welfare Fund. The i~ e of the Coal Mines Labour Wel'fare Fund 
derived from collection of cess on the despatches of coal and coke 
is credited to a fund called the Coal Mines Labour Housing and Gene-
ral Welfare Fund and apportioned. under two separate accounts, 
called the Housing Account of the Fund and the General Welfare 
Account of the Fund, in such manner as the Central Government 
from time to time may ,by notification in the ofticlal Gazette deter-
mine. At present, these two Accounts are apportioned in the ratio of 
2 : 3. All the expenditure on welfare sehemes including Cooperatives 
(other than Housing) are met from: the General Welfare Account. 

The proceeds of the Coal Mines LaboUr Welfare Fund are trans-
ferred to the Reaerve Fund and the e~c ttt re Of the Coal Mines 
Welfare Organisation forms .}llrt of the Demands of the Ministry as 
a whole which is finaU" let off by couatra-debit fromtbe fund. In 
view of this position it would appear that financial assistance given 
to the CODperative ~t re re it societies from the Coal Mines 
Labour Wel:fare Fund, is strictly speaking, not drawn from the Conso. 
lidatled.Fond of India but from a Statutory Fund. AccordiJlgly, Co-
operative Stores/Credit Societies under the Coal Mines Labour Wel-
fare Fund Orpnilation do not appear to come under the purview 
of the recommendation of the Committee on Papers laid on the Table. 

Therefore, it is ff>lt that \Iae Annual Report! Audit Report etc. in 
respect of these Stores/Credit Societies need not be laid on the Table 
of both the Houses of Parliament." 

2.3. The number of such Central Consumers CC)9perative Stores 
and Credit .Societies under the Coal MmesLabour Welfare Fund 
Organisation and the amoMt of !UDds kept at the ~ a  of each 
Coopera.tive Store/Society during the last three years are given in 
Appendix-II. 

2.4. When aSked to furnish information regarding the quantum of 
funds granted to the Coal Mines Labour Welfare Fund Organisation 
by Government during the last 3 years, the Ministry .of Energy (De-
partment of Coal) stated: ' 

"No funds are granted to the Coal Mines Labour Welfare Or-
gan1sattonby the Central Govemment. THe expenditure 
iii met from the Coal Minel Labour Housing and General 
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Welfare Fund which hts been ~tit e  with income 
from cess on all coal and coke ~~ froin collieries, 
levied under Section 3 of the Coal Mines LaBour Welfare 
Fund Act, 194'7 (XXXIiI of 1947'). The Fund is at present 
apportioned between two account&--General Welfare Ac-
count aDd the Housing ~ nt in the ratio of 3:2. Welfare 
measures for coal miners tother than Housing) are financed 
from the General Welfare Aceount, while expenditure 
on housing schemes for coal miners is met from the Hous-
ing Account of the Fund. It is administered by the Central 
Govt. in the Department of Coal on the advice of the Coal 
Mines, Labour e ar~ Fund Advisory Committee which 
is a tripartite body and has a finance Sub-committee also 
tripartite j.n cbaracter. to advise it ~n atl ti aaI . ~ matters." 

.~ As to the nat r~ of control e~erci e  by th~ Ministry ~ 

tile organisatiqn, _ the Committee were informed ~t the Coal Mines 
e~ r a.ni ati n is a su'bordinate office of the ~ent 

n~ the e~ of Coal, and is b ec~ t  the llQl'J'n81 exer-
dse of -control as laid down in the r ce ~. 

2.6. The Ministry aLC1() intonned. the Committee _that in Bihar and 
Madhya Pradesh, the accounts are -audited by the auditors of ta~ 
Government and in West Bengal by the Chartered Accountants 
authorised by the State Govemment. 

2.7. The Ministry of Energy (lJepartment of Coal) also intimated 
that the cess levied under Section 3 of the Coal Mines Labour Wel-
fare Fund Act, 1947 is transferred to a Reserve Fund i.e. the Coal 
Mines Labour Housing and General Welfare Fund The expenditure 
on the General Welfare Scheme and the Housing Schemes unde! 
the Act including the expenditure on the Coal Mines Labour Wel-
fare Organisation forms part of the Budget of the Department of 
coal in the first instance and ~  voted by Parliament which 1s de-
bitable to the Fund mentioned above. 

2.8. As regards Annual Reports and Audit Reports of the Organi-
sation the Ministry informed: "OnlY' the Annual Report of the Coal 
Mines Labour Welfare Organisation is laid on the Table of both 
the Houses of Parliament -on the recommendation of the 20th Re-
port Of the Public Accounts Committee." 

2.9. The Annual Reports for ,1979-80 and 1980-81 were liad on the 
Table of the House on 23 December, 1981. The Accounts of the Or-
ganisation are not laid on the Table of the House as, according to 
the Ministry, there is no provision either in the Coal Mines Labour 
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Welfare Fund Act or Rules made thereunder for laying the ac-
counts before ParUament. 

2.10. The Committee DOte that the o.at MiDes Labour WeUare 
Fund OrpDisatioD dOM DOt ~eeei e -.y funds frum die Gonm-
meat and that the expenclJture of the 0rpnisati0D is met from the 
Coal M.baes Labour Hou.ine and GeaenI Welfare ..... d which is a 
Statutory FaDd ... d which Is wastitated with iaeome fhm eess OIl 
all eoal and eoke d .. .,.tebed from eoIIieries. The CoDUDittee far-
ther note that there are 12 Central Ceoperative Stores and 11'1 
Credit Societies ftnaacecl from the GeID .. l Welfare Accounts of the 
Coal Mines Labour Hoasin« and GeaenI WeUare Fund of the 01'-
palsatioD 

2.11. SIDce tile Cooperative Stores and Credit Societies fanctloa-
iq UDder the Coal Mines Labour Welfare FImcI OrpJUsatloD do 

not reeelve aDy funds from the Govemmeat, the Committee do not 
bulat upon the laying of their Annual .d Audit Reports OIl the 
Table of the 1lGuse. The Committee, however, desire that the Coal 
MIn_ lAbour Welfare Fund OrpnUation shoald In ~ future 
Annual Reports, £ive a brlef aCClOUDt of the fuaetioaiDg of theee 
Coopentkr .. along with the funds kept at their disposal during the 
relevant aec:ountine year, fOl' the information of Members of Par· 
Dameat. 



CHAPTER m 
• 

LAYING ON THE TABLE OF THE HOUSE ANNUAL REPORTS 
AND AUDIT REPORTS OF THE INDIAN SOCIETY OF 

INTERNATIONAL LAW, NEW DELHI 

The Ministry of External Affairs (Legal and Treaties Division) 
bad requested that they might be exempted from laying Annual 
and Audit Reports of the Indian Society of International Law, New 
Delhi. In this connection, the Ministry explained as under:-

" ............. this Ministry has been giving grant-in-aid to 
the Indian Society of Internatonal Law, New Delhi since 
1968. The Grant-in-aid has been given to the Society to 
provide financial assistance to foster the study and dew-
~t of International Law by continuing research on 
various projects. 

It may be pointed out that upto now the Indian Society of 
International Law, New Delhi has been rendering ac-
eounts certiftcates from their Chartered Accountant giv-
ing the broad heading to which grant-in-aid amount was 
allocated such as cost of research staff, purchase of libr-
ary books and equipments etc. in support of their annual 
grant given by this Ministry. The such certificates 10 
original used to be sent to the A.G.C.R., New Delhi and 
the Controller of Accounts, Ministry of External Affairs, 
New Delhi for further action. 

In this connection, ,We would like to emphasise that the 
Society of International Law is given a grant of only Rs. 
2 lakhs. ThiS is shown as part of the budgetary item of 
the Ministry of External Mairs and approved by Parlia· 
ment every year. As an aeeounting procedure the Society 
of International Law furnishes to the Ministry of E'.xter· 
nal Affairs utilization eerti1icates r~ the approved 
Chartered Accountants. Its working and research is rna. 
Dltored by an Executive Committee of important and 
distinguished internaUonal lew p$eti.ti.oners. Research 
projects of the Society of International Law are evaluated 
by the ofB.cers of L&T Division, MInistry of External 
A1rafrs. 

Invlew of the above and as the Society of International.Law 
is only a research Institution, we request the Committee 

e. A 
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on Papers Laid to kindly consider and exempt the Mi-
nistry of External Affairs from the requirement of lay-
ing of separate Annual ReportsIAudit Reports before 
Parliament in respect o:t the Indian SoQiety of Il)ter-
national Law. If it is so desired, a para on the .. ~ of 
the Indian Society of Intenlfl.tioDal Law may be included 
in the regular Budget statement of the Ministry of Ex-
ternal Affairs. In this connection, We would like to note 
that the position of the Indian Society of IntematioDal 
Law as a research instituie is much the same as the posi-
tion of other xesearch institutes to which the IDdian 
Council of Social Science Researeh (ICSSR) mabs its 
grant. It may also kindly be recalled that the Committee 
on Papers Laid in paragraph 1.11 Qf their $beth Report 
(Seventh Lok Sabha) presented to the House on the 19th 
lIarch, 1981' m&de recomtqelldatioll to ~~~ t the Re-
search Institutes to which the ICSSR makes its grants, 
from. the requirement of laying of separate Annual Re-
poDtaIAudit Reports before the Parliament It will be 
apPJ'eC12ted if the same consideration is given to the 
Indian &.cie.1¥ of ~ti na  Law." 

3.2. The CoD?JDittee on Papers laid on the Table in puas 1.10 and 
1.11 of their Sixth Report (Seventh Lok Sahha)recommended as 
under:-

1.l0. From the information furnished by the Ministry, the 

CoUunitf.ee find that the Restmch Institutes do not receive 
grants directly from the Central Government out of the 
Consolidated Fund of India but are supported by the Indian 
Council of Social Science Re$earch out of' the funds of the 
Council. 

1.11. In view of the c:WIiculties expressed by the Ministry of 
Education lllld Social Welfare, the Committee do not in-
sist. OIl the reqqirement of laying· of· saparate Annual 
Reports/ Audit Reports before Parliament in respect of the 
Researcli Institutes. The Committee, however, recommend 
that the Indian Council of Social Science Research, which 
directly finances and controls the Research Institutes and 
whose Annual Report is laid on the Table should, in future, 
inCOrPOrate invariably in its Annual Report a detailed Chap-
ter about the Research Institutes giving an' aCcount of the 
functioning ~ each institute/centJ:e financed. 1>y the 
Council, the amount of grant, both recurring and non-
recurring, given to each of them as also the activities 
pursued by each Institute/Centre during the year." 
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. In para 1.12 of their Second Report (6th Lok Sabha) the Com-
tmttee on Papers laid on the Table rec ~en e  as under: 

"· ..•.• all Statutory/Autonomous Organisations, Public Under-
takings, Corporations, Joint ventures, Societies etc., 
which are financed out of funds drawn from the Con-
solidated Fund of India, after being voted by the Parlia-
ment, in the form of shares, subsidies, grants-in-aid etc., 
either wholly or partly should lay their Annual Reports/ 
Audit Reports (15oth English and Hindi versions) before 
both Houses of Parlllbnent irrespective of the fact whether 
the Statutes, Rules or Regulations of such organisations 
provide therofor or not and whether they are registered 
under the Companies Act, 1956 or not." 

3.3. The Ministry of External Affairs (Legal and Treaties Division) 
oOn being asked to furnish infonnation as to whether the Indian 
:Society of International Law is fully financed by the Ministry of 
External Mairs or whether the grant is given to the Society for 
'SOme specific purpose only and in case the grant is given for some 
specific purpose, how the ci~  meets the expenses for other pur-
poses, stated: 

"The Government of India gives grant to the Indian Society of 
International Law, New Delhi for carrying out research on 
specific subjects of current interest in the field of Interna-
tional Law. It may be further added, the Society is not 
fully financed by the Central Government (Ministry of 
External A1faIrs). 

The Society meets Its expenses for other purposes from the 
subscription of membership and its journal, the Indian 
Journal of International Law." 

3.4. The M1n1stry also informed the Committee that some oftlcers 
of the Ministry of External Mairs and the Ministry of Law are on 
the Executive Committee of the Society in their personal capacity 
and the Foreign Secretary holds the honorary position of Executive 

President. 

3.5. In reply to a question whether the Annual e ~ on ~he 
functioning of the Society is prepared and if so, the difficulties bemg 
'i!xPerienced by the Society or the Ministry in laying the same 01'1 
th~ Table of the House, the Ministry of External Affairs staled:-

"As the grant il given to the i~  fo: i~~ ~~e  for 
carrying specific researt'h ~ t  It Wl.il be Oll.side the 
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purview of thia 14iniatry to prepare Annual Report OD 
the totality of functions of the Society. However the 
Society furnishes reports on research r ~t  for ~tin  
of Legal and Treaties Division. These projects reports 
are ev:uuated by the Officers of this Ministry before the 
~ant IS .re ~a e . It may be added that the society fur-
nishes Audited Balance-sheet and utilisation certificate 
duly audited by their Chartered Accountant.· 

The Indian Society_ ot International Law, however, prepares 
an annual report every year and presents it to the Annual 
Meeting of the Indian Society of Internatjonal Law. In 
this connection we would like to emphasise that the 
Society of International Law is given a grant only' of B.s. 2 
lakhs. This is shown as part of the budgetary item. of the 
Ministry of External Affairs and approved by Parliament 
every year. As an accounting procedure the Society of 
International Law furnishes to the Ministry of External 
Affairs a utilisation certificate from the approved Charter-
ed Accountants. Its working and research is monitored 
by an Executive Committee of important and distinguished 
law practitioners. Research projects of the Society of 
International Law are evaluated by the officers of L & T 
Division of Ministry of External Affairs. In view of the 
above and as the Society of International lAw is only a 
researc:h institution, we request the Committee on Papers 
Laid to kindly consider and dem.pt the MInistry of Ex-
temal Affairs from. the rqquirement of laying Annual 
Reports! Audit Reports before Parliament in respect of. the 
Indian Society of International Law. If it is so desired, a 
para on the work of the Indian Society of International 
Law may be included in the regular Budget Statement 
of the Ministry of External Affairs. In this connection, 
we wcfuld like to note that the position of the Indian 
Society of International Law IS a research i~tit ~e ~~ much 
the same as the position of other research institq.tions to 
which the Indian Council of· Social Science ;Research 
(ICSSR) makes its grant. It may also kindly be recalled 
that the Committee on Papers Laid in Paragraph 1.11 of 
their Sixth Report (Seventh Lok Babha) presented to the 
House on the 19th March, 1981 made recommendation to 
exempt the Research Institutes to h~ch ICSSR makes its 
grant from the requirements of laymg separate Annual 
Reportsl Audit Beports before the Parliament. It will be 
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appreciated if the same consideration is given to the Indiaa 
Society of International Law also." 

3.fi. & regards the nature of control exercised by the Ministry 
01 EX.temal Affairs over the functioning of the Society, the Ministry 
axplmned:-

"Society is registered under Registration of Societies Aet 
XXI .of 1ll6O. Its control is vested in its Executive Com. 
mittee. However, this Ministry eValuates the work on the 
research projects af the Society for which it gives ita 
grants." • 

3. 7. 'I'he Committee nn Papers Lajd ·on the Table at their sitting 
held on 7 November, 1981 desired that the Ministry of External 
Affairs might he asked to furnish further information on the follow-
ing points:-

(i) the total annual receipt and expenditure (sourcewise) of 
the Indian Society of International Law, New Delhi, 
during the lot three years; and 

(li) the ratio of grant-in-aid given by the Ministry to the 
Society to the annual budget of the Society during that 
period. 

3.S. The Ministry of External . Affairs who were accordingly 
requested, furnished the following information:-

(a) 
(b) 
(e) 

"(i) According to statements received from the Indian Society 
of International Law, New Delhi, the income and expendi-
ture figures shown therein for the last three years are as 
under: 

r_ Ifl&OmI &p.nditu" 
(including grant-in aid) 

1978-79 Rs. 3,18,527.03 Rs·3,18,52'7.03 
1979-80 Rs 2,74,145,09 Rs.2,74,145·09 
1980-81 Rs.2,91,495·82 Rs.2,91,495·82 

(li) During the period 1978-79 to 1980-81, the society wu 
sanctioned grant-tn-aid for each year Rs. 2,00,000/-. AI 
such the information is as under: 

(a) 1978-79 
(b) 1979-80 
(c) 196C)...81 

Ratio of grant '-in-aid 
80 per cent approx. 
75 per cent approx. 
'ro per cent approx." 



1. 
3.9. The Committee are surprised to DOte that the Annual Beporta 

ad AuIIit 8eporta of the Indian Society of Infernational Law, New 
Delhi are not laid Wore Parliamea.t even though the Ministry of 
External AJfairs meet 60 per cent ~ 75 per cent of the annual ex-
penditure of the Society by 'Way of grant.hHid. It is very strange 
that the Almaal Report of the Indian Society of International I..w, 
New Delhi thoaah prepared and plaeed before the Annual Meeting 
of the Society is not submitted to the Ministry of External Affairs. 
The Cemmittee fail to understand as to how the Ministry of Es-
temaI Affairs evaluate the research projects of the Society in the 
absence of its AnnaaI Reports sinCe Annual Reports are the only 
media through which the Government could know the functioning of 
an oqanisation whom. it gives grant. 

3.10. The ComuUttee are oot at all convinced with the argument 
advanced by the Ministry of External Mairs that exemption might 
be granted to the Society from. laying its Annual Reports and Audit 
Reports before Parli.ament on the ground that the position of the 
Indian Society of International Law as a research institute is much 
the same as of Research Institutes supported by the Indian Council 
of SoeiaI Science ResearCh (U::SSR) which have been exempted from 
laying their separate Annual Reports and Audit Reports. The Com-
mittee are of the view that DO parallel can be drawn between the 
Research Institutes supported by the Indian Council of Social Science 
Research (ICSSR) and the Indian Society of International Law 
inasmuch as the Research institutes under ICSSR receive funds from 
the Council and not from the Government whereas the Indian 
Society of International Law receives grant-in-aid direetly from the 
Ministry of External Main. 

3.11. The Committee, therefore, do not find it a fit case for giving 
exemption to the Ministry of External Affairs from the requirement 
of laying before Parliament Annual Reports aDd Audit Reports of 
the Indian Society of International Law, New Delhi. The Com-
mittee desire the Ministry of External Affairs which meet major 
portion of the &ciety's annual expenditure, to comply with the 
reeommeudations contained in paragraph 3.5 of their First Report 
(FHth Lok Sabha) and paragraph 1.12 of iheir Second Report (Sixth 
Lok Sabha) and lay before both Houses of Parliament Annual Reports 
and Audit Reports of the said Society within nine months of the 
clOl!le of the relevant aceounting year. 

3.12. The Committee also desire the Ministry of Extema1 AIIaira 
to amend the rules of the Indian SocIety of International Law to 
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provide for laying of its Annual reports and Audit RePorts before 
Parliament Wl"'thin nine months of the close of the aeeounting year. 
The Committee hope that the MinIstry would take necessary steps 
iD this direetioD. 



CJIAPTER IV 

DELAY IN LAYING THE NOTIFICATION ISSUED BY THE GOV-
ERNMENT OF ASSAM UNDER THE ESSENTIAL SERVICES 

MAINTENANCE (ASSAM) ACT, 1980 

On 30 November, 1981, the Minister of State in the Ministry of 
Home Affairs (Shri Yogendra Makwana) laid on the Table of Lok 

< Sabha a copy of the Assam Government Notification (Appendix In) 
declaring certain services in connection with the production, supply 
and distribution of electricity including ,other services under the 
Assam State Electricity Board constituted under the Electricity 
Supply Act. 1948 to be essential services within the State of Assam 
for the purpose of the Essential Services Maintenance (Assam) Act, 
1980, under sub-section (2) of Section 2 of the said Act as amended 
by t~ Essential Services Maintenance Ad, 1981., 

4.2. Su'b-section (2) of Section 2 of the Essential Services Main-
tenu te (Assam) Act, 1980 (Act No. 41 of 1980) reads as under: 

"(2) Every notification issued under sub-clause (v) of clause' 
(b) of sub-section (1) shall be laid before each House of 
Parliament immediately after it is made if it is in session 
and on the first day of the commencement of the next 
session of the House if it is not in session, and shall cease 
to operate at the expiration of forty days from the date 
of its being so laid or from the re-assembly of Parliament, 
as the case may be, unless before the expiration of that 
period a resolution approving the issue of the notification 
is passed by both Houses of Parliament." 

4.3. In accordance with the above provisions of the Act, the noti-
fication should have been laid before both the Houses of Parliament 
on the opening day of the Seventh Session ~enth Lok Sa'bba) 

i.e. on 23-11-1981. 

4..4. In the statement laid on the Table on 30-11-1981 (Appenclix 
IV) the Minister had, interJania, explained the reasons for not laying 
the NotiJication on the first day of the session, as required ~ er the 

Act, as under: 

"According to the pi-ovisions of sub-section (2) of Section 2 
of the aforesaid Assam Act, the notification should have 

16 
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been laid before each House of Parliament on the first day 
of the commencement of the current session i.e. 23rd 
November, 1981. This could not be done because intima-
tion about the notification was received late in the evening 
on the 24th November, 1981. Immediately thereafter 
action was taken to have the notifica1lion laid on the Tab ~ 
of the HoUSe at the earliest." , 

4.5. On 18Decem:ber, 1981, when the Minister 01. State 1n the 
Ministry of Home Affairs (Shri Yogendra Makwana) moved the 
Statutory Resolution ;for the approval' of the notification, some 
members raised points of order as to why the notification was not 
laid on the Table of the House on the first day of the seseion as pro-
-,'ided in the Act. 

4.6. Expl$ling ,the circ:\unstances. wlUl:b. led to delay in laying the 
notification on the Table, the Minister, inter-aLia., stated: 

........ But tibent were certain ci.rcumstanees btoyond: the 
control of the Government. I received this Notification on 
24th November, 1981. After that, I got it translated into 
Hindi because in Assam there is no facility for translation 
into Hindi. I had to get it translated. into' Hindi and g'et 
it cyclostyled also in Hindi. It was late in the evening of 
24th I got it translated into Htndtand. got it ~ t e  

and intimated to Raj,. Sabha and Lok Sabha eeretaria.~ 

on 26th November, 1981. I requested the ~at  of 
Lok Sabha and Hajya Sa'bha that, at the earliest,_ I W1l1'lted 
to place it on the Table of the HOl.UIe. The earliest dates 
were 27th, 28th and 29th. The Rajya Sabha and Lok 
Sabha Secretariats admitted on the agenda of 30th 'beeause 
28th and 29th were holidays ...... " . 

Thereupon the Deputy Speaker observed: 

"Since approval of the notification is a statutory requirement 
under sub-section (2) of section 2, of the Essential 
Services Maintenance (Assam) Act. 1980, Shri Ma ~ 

may move the Resolution. However, I am referring., the 
matter regarding delay in laying the Notification to the 
Committee on Papers laid on the Table under Rule 

305 B." 

4.7. The Committee n~ that the ~n  ~ e  b~ the Assam 
Government on 17 November, 1981 ee ann .~ er tee .~ ~
Dee+ion with the production, supply and distribution of electricity m-
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c I~ .ia  other services under the Assam State Electricity Board con.-
.~t te  under the Eledricity Supply Act, 1948 to be essential ser-
VJees within the. State of Assam for the purpose of the Essential 
Services MainteD8Jlee (Auam) Ad, 1980, under ~ eeti n (2) of 
8eetion Z of the said Act, aa amended by the Essential Services Main-
tenaaee Act, 1981, was laid on. the Table of Lok Sabha on =-
November, 1981. The Committee also note that in accordance with 
the above provisions of the Aet the Notification should have been 
laid before both HOWIeI!I of Par1iememt on the first day of the Seventh 
Session (Seventh Lok Sabha), i.e. on 23-11-1981 but it had been laid 
OIl 30-11-1981, after a delay of 7 days. 

4.8. From the lDfonnatioD I1IPPlied to Lok Sabha, the Committee 
feel eoneerned to note that the Notification issued. by the Government 
of Assam on 17-11-1981 was received m the M"mistry of Home Affairs 
late in the evening of H-1l-1981, i.e. after 7 days. The Committee 
are not satUfted with the explaaation given by the Government for 
delay in laying the n.otifieation and are of the view that if the Gov-
ernment of Assam had moved quickly in the matter and the Ministry 
of .Home Affairs bad kept proper rapport with the Assam Govern.-. 
ment, the delay In laying the Notification could have been avoided 
and the statutory requirement of laying the Notification before 

ParUament on the &rst day of the Session met. The Committee take 
serious note of. DOIl-compliance Gl the statutory provisilon. of the Ad 
by the Government. The Committee feel that the Ministry of Home 
AtIalrs ehoaId have heeD 'rigiIant an.d ensured that· the statutory 
provision of the Act was strictly adhered to in laying tile said NotI-

Sution before Parliameat. 

4. ••. The Committee, therefore. recommend that Govemmea.t 
should observe soda statutory requirements of the Act, wherever 
they n:Ist, in their letter and spirit. The Committee. however, hope 

that au.c:h I...-.m DOt neaI'. 
. .. ~ .... ,.---.... -. .. . ~ 

RAJENDRAKUMARI BAJPAI 
ChairmAn, 

Nzw DELHI; 
211anU4f"y, 1982 

1 llagJuE, 1903 (SWc4) Committee on Pllpers la.id on the Table. 
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(Villi paragrapb :2' 3 of Chapter II of the Report) 

Name of C.C.S., 
Credit Society 

IZ 

DbaDbad Colliery Work· 
en CeDtral Co-opt. Stores 
Ltd., BhuU. Dhanbad 
(Bihar) 

...... m.n. CoIlieriee Cen· 
tral Co-opt. Storee Ltd .• 
New Go9iDdpur (Bihar) • 

Rampda Karanpura Coal. 
&eId CoWery Wc.-kua 
CeDtral ~t. Stores 
BhurkuDda, (Bihar) 

Mupaa Coalfield CoDiery 
Worken o.C. Stcirea Ltd. 
Nina (Bihar) 

BobIo Giridih CoaI6eId 

~ r en C.C.S. 
Ltd., ). 

Rauipnj Coalfield Colliery 
Worken C.O; Storel Ltd., 
Kalla, (Welt 1Ieapl) 

DiIerprh Colliery Worken 
COC. Stora Ltd., Seetal· 
pur Colliery, (Welt BenpI) 

Ukhra CoUiuy Worken 
C.o. Slans Ltd., MoUa, 
(Welt 1IeupI) . 

Amount offuDda !levt 
.tthe ~ of 
the C.C.s./CmIit So-
cietia duriut tbe 
lut S yean 

3 

1978-79 1979-& 

---
(in lakht) 

-

7'35 7'35 

s'n IZ'S7 

6·ts  6·ts 

1·.8 1'09 

s'sS l'sS 

IZ'OO 11'00 

I'SO 1'50 

R'38 II' sa 

21 

~ Capital 
ill C.C. Stores 

4 

~ 

1980-81 

---

"35 3.30.000 

s'37 IZ,I5,OOO 

6'48 1,00.000 

1'09 85,000 

s'S8 60,000 

"00 s,OS,OOO 

I'SO 1,50,000 

"38 1,00,000 

Share 
capital 
on behalf 
of 

primariee 

I.~  

1,07.-

30,000 

37,5OG 

! 30,000 

[I,07,ooe 

: 67,soe 

67,S-



23 

5 5 

9· ViDdhya Pradesh Coalfield 
Wholaale CoDsumen C0-
opt. StOl"eS Ltd., Birsingh-
pur (M.P.) . 1'59 I' 55 I' 5w 50,000 W5,OOO 

10. Korea Colliery Worken 
e.C. Stores Ltd., Chiri-
miri (M.P.) 5'50 S'30 3'50 /;)0,000 30,000 

II. Pench Valley Coalfield 
Colliery Workers .Whole-
sale Comumen Co-opt. 
Stores Ltd., Barlrui (M.P.) o·ag o·ag o·ag 80,000 40,000 

iW. SiDp.reni Colliery C0-
operative Stores Central 
Stores Ltd., ,KothalUdem 
(Andhra Pradesh). • w·oo w·oo w·oo lIt8,000 Nil 

14,63,000 7,07,000 

Note-

I. The Pench Valley Coalfield Colliery Worken Whclc:aale Ccmsummw Co-operative 
Stores Ltd. Barkui Diltt. Chhindwara, M.P. has bun Iiq\Jdated. 

lit. Bokaro Giridih Coalfield Colliery Worken Central Co-operative Stores Ltd. 
is under liquidation. 

S. KothalUdeln Collieries COIlI1lJDera Wholeaale Co-operative Central Stores 
Ltd.. Kothagudcm, Diatt. Kbammam A.P. hal been merged with the Singarali 
Collieries Co-opertive Central Stores Ltd. KothalUdcm Collieriel, Khammam 
Andhra Pradesh. 

4. There are 197 Credit Societies. Loam to Credit Societies were channeliaed 
through the Central ~ti e Banka of the respective States but no loaI 
has been advanced during wt Ihree yean. 



APPENDIX m 
(Vide para 4.1 of the Report) 
GOVERNMENT OF ASSAM 

POLITICAL (A) DEPARTMENT 
ORDERS BY THE GOVERNOR 

NOTIFICATION 

Dated Dispur, the 17th November, 1981 

No. PLA. 583/81/106:- ·In exercise of powers conferred under 
item (V) of clause (b) of Sub-Section (1) of Section 2 Of. the 
Essential Services Maintenance (Assam) Act, 1980 as amended by 
section 13 of the Essential Services Maintenance Act, 1981 (No. 40 
of 1981) enacted by the Parliament, the Governor of Assam being 
of the opinion that strikes in services in connection with produc-
tion, supply and distribution of electricity including other services 
under the Assam State Electricity Board constituted under the 
Electricity Supply Act, 1948 would prejudicially affect the main-
tenance of public utility services, maintenance of supplies and 
serviCes necessary for life of community and would result in in-
ruction of a great hardsbip on the community is pleased to declare 
the aforesaid, services to be a essential l"ervices within the Sta te 
of Assam for 'the purpose of the Essential Services Maintenan~ 
(Assam) Act, 1980. • 

ThJs order come! Into f"rce wHh immediate effect. 
(Ramesh Chandra) 

Chief Secretary to the Govt. of Assam., 
DispUr, GG.uhati-781006. 



APPENDIX IV 

(Vide para 4.4 cjf the Report) 

ta~ent giving reasons as to why the notification issued by the 
Government of Assam on the 17th November, 1981 declaring 
certain services as essential services under the Essential Services 
Maintenance (Assam) Act, 1980 as amended by the Essential 
Services Maintenance Act, 1981 could not be laid on the Table 
of the House on the 23rd November, 1981. 

In exercise of powers conferred by sub-clause (v) of claU6e (b) 
of sub-section (1) af section 2 of the Essential Services Maintenance 
(Assam) Act, 1980 as amended by the Essential Services Mainten-
ance Act 1981 (40 of 1981), the Government of Assam have issued 
a notification on the 17th November, 1981 declaring certain services 
in connection with the production, supply and distribution of elec-
, tricity ineluding other services under the Assam State Electricity 
Board constituted under the Electricity Supply Act, 1948 to be 
euential services within the State cjf Assam for the purpose of the 
Essential Services Maintenance (Assam) Act, 1980. According to 
the provisions of sub-section (2) of section 2 ,of the aforesaid 
Assam Act, the notification should have been laid before each 
House of Parliament on the first day of the commencement of the 
eurrent session i.e .. 2i\rd November, 1981. This could not be done 
because intimation about the notification was received late in the 
evening on the 24th November, 1981. Immediately' thereafter, 
action was taken to have the notification laid on the Table of the 
House at the earliest. 



APPENDIX V 

Summ4f'lI of RecornmendAJtion8/0bsen1CJtion.s cont4iMd in t~ 
Report 

s. No. Reference to 
Para No. of 
the Report 

Summary at Recommendationa/ 
Observations 

1 2 

1. 1.3 

"2. 

3 

The Committee note that out of all theinlti-
tutions/bod.ies enumerated in their communica-
tion dated 17 April, 1980, the Planning Commission 
lay before Parliament the Annual and Audit 
Reports of only one Institution namely the 
Institute of Applied Manpower Research, New 
Delhi. The Committee further note that the 
Annual and Audit Reports of other institutions/ 
bodies are not laid on the Table at the House 
because the Commission do not exercise any 
finAncial or administrative control over them 
in-as-mueh as the grants to those institutions! 
bodies are given to meet expenditure on some 
.specifie purpose or some specifie research study 
assigned to them by the Commission. The Com-
mittee also note that in respeet of the grant.1 
given by the Commission, the requirement of 
Audit i.e. issue of utilisation eertifieate and 
statement of audited aecounts, is met. 

The Committee are satisfied with the expla-
nation of the Planning Commission that as the 
Commission had no ftnancial or administrative 
control over the institutions whom grants were 
given for specific research work, the laying of 
Annual Reports and audited accounts of the 
institutions under reference may not be insisted 
upon. The Committee, however, desire that the 
Planning Commission should, in future, include 

26 



1 2 

3. 2.10 

4. 2.11 

5. 3.9 

2'1 

3 

in their own Annual Reports a brief Chapter 
showing the quantum of funds provided to each 
of these institutions/bodies alongwith the pur-
. po!le for which the funds were sanctioned for 
the information of Me ~r  of Parliament. 

The Committee note that the Coal Mines 
Labour Welfare Fund Organisation does not 
receive any funds from the Government and 
that the expenditure of the Organisation is met 
£rom the Coal Mines Labour Housing and 
General Welfare Fund which is a Statutory 
Fund and which is constituted with income from 
cess on -all coal and coke despatched from col-
lieries. The Committee further note that there 
are 12 Central Cooperative Stores and 197 Credit 
Societies financed from the General Welfare 
Accounts of the Coal Mines Labour Housing and 
General Welfare Fund of the Organisation. 

Since the Cooperative Stores and Credit 
Societies functioning under the Coal Mines 
Labour Welfare Fund Organisation do not re-
('eive any funds from the Government, the Com-
mittee do not insist upon the laying of their 
Annual and Audit Reports on the Table of the 
House. The Committee, however, desire thElt 
the Coal Mines Labour Welfare Fund Organis-
atien should in their future Annual Reports, gIve 
a brief account of the functioning of these Co-
operatives alongwith the funds kept Ilt their dis-
posal during tr.e relevant accounting year, for 
the information of Members of Parliament. 

The Committee are surprised to note that the 
Annual Reports and Audit Reports of the Lndian 
Society of International Law, New Delhi are not 
laid before Parliament even though the Ministry 
Of External Affairs meet 60 per cent to 75 per 
cent of the annual expenditure of the Society 



1 2 

6. 3.10 

7. 3 11 

28 

3 

hy way of grant-in-aid. IL is very strange that 
the Annual Report of the Indian Society (q 
In~rnati na  Law, New Delhi though prepared 
and placed before the Annual Meeting of the 
Society is not Itubmitted to the Ministry of Ex-
ternal Affairs. The Committee fail to under-
stand as to hO'N the Ministry of External Affairs 
evaluate the research projects of the Society in 
the absence of its Annual Reports since AIIL1ual 
Reports are the only media through which 1he 
Government could know the functioning of an 
organisation whom it gives grant. 

The Committee are not at all convinced with 
the argument advanced by the Ministry of Ex-
ternal Affairs that exemption migflt be granted 
to the Society from laying its Annual Reports 
and Audit Reports before Parliament on the 
ground that the position of the Indian Society 
of International Law as a research institute is 
milch the same as of Research Institutes support-
ed by the Ipdian Council of Social Science 
Research (ICSSR) which have been exempted 
from laying their separate Annual Reports and 
Audit Reports. The. Committee are of the view 
that no parallel can be drawn between the Re-
search Institutes supported by the Indian C(Jun-
cil of Social Science Research (ICSSR) and the 
Indian Society of International Law jn-as-much' 
a! the Research Institutes under ICSSR re.::eive 
funds from the Council and not from the Gov-
ernment whereas the Indian Society of Inter-
national Law receives grant-in-aid directly from 
the Ministry of External Affairs. 

The Committee, therefore, do not find it a fit 
ca!;e for giving exemption to the Ministry of 
External Affairs from the requirement of laying 
before Parliament Annual Reports and Audit 
Reports of the Indian Society of International 
Law, New Delhi. The Committee· desire the 



1 

8. 

9. 

29 

---------------

2 

3.12 

4.7 

3 

~ ~ ~ ~ 

Ministry of External Mairs which meet major 
portion of the Society's annual expenditure, to 
comply with the recommendations contained in 
paragraph 3.5 of their First Report (Fifth Lok 
Sabha) and paragraph 1.12 of their Second Re-
port (Sixth Lok Sabha) and lay before buth 
Houses of Parliament Annual Reports and Audit 
Reports of the said SOCiety within nine months 
of the close of the relevant accounting year. 

The Committee also desire the Ministry of 
External Affairs to amend the rules of the Inuian 
Society of International Law to provide for lay-
ing of its Annual ReporEs and Audit Reports 
before Parliament within nine months of the 
close of the accounting year. The Committee 
hope that the Ministry would take necessary 
steps in this direction. 

The Committee note that the Notification, 
issued by the Assam Government on 17 Novem-
ber, 1981 declaring certain services in connectior. 
with the production, supply and distribution of 
electricity including other services under the 
Assam State Electricity Board constituted under 
the Electricity Supply Act, 1948 to be essential 
services within the State of Assam for the pur-
pose of the Essential Services Maintenance 
(Assam) Act, 1980, under sub-section (2) of Sec-
tiol'1 2 of the said Act, as amended by the Essential 
Services Maintenance Act, 1981, was laid on the 
Table of Lok Sabha on 30 November, ]981. The 
Committee also note that in accordance with 
the above provisions of the Act the Notification 
should have been laid before both Houses of 
Parliament on the first day of the ~ enth Ses-
sion (Seventh Lok Sabha), i.e. on 23 Noyember. 
1981 but it had been laid on 30 November, 1981, 
aftt"r a delay of 7 days. 

------------------_. __ ._------



2 

10. 4.8 

11. 4.9 

3 

From the information supplied to Lok Sabha, 
ihe Committee feel concerned to note that the 
Notification issued by the Government of Assam 
on 17 Novembel', 1981 was received in the Minis;-
try of Home Affuirs late ill the evening of 24 
November, 1981. i.e. after 7 Jays. The Commit-
tee are not satisfied with the exp1anation given 
by the Government for delfl,Y in laying the noti-
fication and are of the view Lhat if the Govern-
ment of Assam had moved quickly in tIle matter 
and the Ministry of Home Affairs had kept pro-
per rapport with the Assam Government, the 
delay in laying the NotificatIon could have been 

~ avoided and the statlltory requirement of laying " 
the Notification before Parliament on the first ~ 
day of the Session met. The Commitlee take ~ 

serious note of non.compliance of the statutory t', 
provision of Ule Acl by ilie Government. The 'ii, 

Committt:e f\:!'E!1 that the Ministry of Home AlIairs -1 
should' have been vigilant and ensured that the • 
statutory provision of the Act was stricLlyl 
adhered to in laying the said 'N''ltification before 1 

Parliament. 

The Committee, therefore, recommend that 
Government should observe sllch statutory re-
quirements of the Act, wherever they exist, in 
their letter and spirit. The Committee, bow-
ever, hope that such lapses will not recur. 

--._-------_._-_._---_._------
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